LENTRAL ADMINISTRATIVE TRIBUNAL, CIRCUIT BENCH, GWALIOR

Original Application No, 429 of 2003

Guwalior, this the 17th day of July 2003

Hon'ble Shri Kuldip Singh, Judicial Member
Hon'ble Shri Anand Kumar Bhatt, Administrative Member

Sunil Chaskar, S/o, Late Shri

Ramchandra Chaskar, aged 33 years,

R/o Ghanshyam Niwas, House No, 103, .

Laxmibai Colony, Near Miss Hills N
School, Lashkar, Gwalior (M.P.). ses Applicant

(For Applicant - Nonse)

Versus

te The Union of Ind a,

\ Through ¢ The General Manager,
Central Railway Mumbai,
Chhatrapati Shiwaji Terminals
(Mumbai) Maharastra,

2, The Divisional Railuway Nahager,
Jhansi (U.P.), «ee Respondents

0 RDBER (Oral)

By Kuldip Singh, Judicial Member =

None was present on behalf of the applicant even after

repeated calls, Thersfore we ars deciding this case on merits
in terms of Rule 15(1) of Central Administrative Tribupal

(Procedure) Rules, 1937,

2, e have gons through the original application and the
facts discussed in the same are that the app;icént's father
died in harness while serving in the Railuay; After the
death of his father the mother of the applicant was granted
appointment on compassionate ground and she served for 15
years and retired on 31st July 1993 as g Sen&or.Clérk on
attaining the age of superannuation, Thereafter the applicant
filed an eriginal application seeking appointment on

compassionate ground that his father has expired and thé

mother of the P plicant has zlso retired due to supérannué@
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tion, The said OA was dismissed vide order dated 22/01/1997,
Again vide another OA the applicant sought appointment on
the\grouﬁ; of sportsmanship and also‘on’compassionate
grounds, The said OA was registered vide 0A NO, 851/1998

and the same.uéé also dismissed, However it was observed that
if the spplicant is entitled for any other quota on the

ground of his sbnrtsmanship, he has to file an application

for appointment as Junior Clerk whenever a vacancy arises

- or whenever advertisement is made by the respondents and

in case his abplication‘is rejected for any appointment and
if he ié aggrieved that his qualifications have not been
properly kept in mind by the respondents while considering
his application, then only the cause of action may arise to
come to this court, The present 0A seems to have been filed
merely on the basis of the observations made by the

appiicant, The applicant has not disclosed that the Railways
any ' ‘

had Mewitsd/vacancies for any post on the basis of qualifi=

cations which the applicant possessed, including the
qualification of sportsmanship or if the cass of the
applicant has been properly considered 6r not, On the:
contrary the reading of the original application ;uggeéts
that the applicant is still hoping another appointment on
compassionate ground in Railway which cannot be made

avaeilable to him,

3« In view of the above, we find that the original
application of the applicant is bereft of any merits and

the same is liable to be dismissed, Accordingly, we dismiss

the Original Application,

(Anand Kumar Bhatt) © (Kuldi i
anc uld ]
Administrative Member Jédici;g N;gggg
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